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      ORDER 

PER N. K. BILLAIYA, AM: 

 

 This appeal filed by the revenue is preferred against the 

order of the CIT(A)-9, New Delhi dated 25.01.2017 for A.Y. 2010-

11.  

2. The grievance of the revenue read as under :- 

1. That the Ld.CIT(A) has erred on facts and circumstances 

of the case and in law in ignoring the fact that the 

assessee has paid to the collaborators for expenses on 
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services/ premises which are clearly covered under the 

ambit of TDS provisions. 

2. That the Ld.CIT(A) has erred on facts and circumstances 

of the case and in law in not appreciating the fact that 

the assessee did not form any partnership firm with any 

of the collaborators and accordingly payments made to 

them/ revenue shared with them cannot be treated as 

share of profits in the absence of partnership firm. 

3. That the Ld.CIT(A) has erred on facts and circumstances 

of the case and in law in ignoring the facts mentioned by 

the AO in the assesemnet order that some of the 

expenses incurred were for purchase of new assets/ for 

major renovation work which provide enduring benefits 

and are clearly capital in nature. 

 

3. A perusal of the Assessment Order show that for the solitary 

grievance of the revenue the AO had made the addition of 

Rs.7830906/- which was deleted by the CIT(A).   

4. Therefore, the tax involved in revenue’s appeal is less than 

Rs. 50 lakhs, therefore, this appeal is dismissed in the light of the 

CBDT circular No. 17/2019 dated 08.08.2019. 

5. This appeal is, accordingly, dismissed with liberty to the 

revenue to approach the Tribunal as per the provisions of law, 

should it feel that the tax effect is more than Rs.50 lakhs. 
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6. The order is pronounced in the open court on 16.12.2021 in 

the presence of both the rival representatives. 

 
 Sd/-          Sd/-  
    (AMIT SHUKLA)                                   (N. K. BILLAIYA) 
  JUDICIAL MEMBER                    ACCOUNTANT MEMBER 
*NEHA* 
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